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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
0.A.NO, 216 OF 2024.

In the matter of:

Haripriya Patel.. ... Applicant
~Versus—
SIS OT DAIBHA AN OT8. 0 o0 vvravsisvarsrinni Respondents
{R-AFF { i PP

I, Haripriya Patel, aged about 50 years, W/o. Manoj
Kumar Patel, Presently residing at- 106, Lumbini
Enclave, Niladri Vihar, Near Care Hospital,
Chandrashekarpur, Bhubaneswar, Dist. - Khurda, PIN -
751021 do hereby solemnly affirm and state as

follows:-

1. That, I am the applicant in the present casc and

therefore authorised to swear this rejoinder affidavit.

2. That, I have gone through the contents of the rejoinder
affidavit filed by the respondent and after
understanding the same I hereby tender my reply to the
averments made in the counter affidavits filed by the
respondents in a comprehensive manner for the kind

perusal of this Hon’ble Tribunal,
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3. That, at the outset, it is humbly submitted that the
present Original Application was filed on the basis of a
newspaper report. The said news article was published
in the Sambad, on 11.08.2024, under the heading “50
Nos of ash hill without permission,” served merely as a
preliminary trigger for a more thorough investigation.
The allegations are summarised and reiterated herein
for the kind consideration of this Hon’ble Court, as

follows:

(a) It is alleged that approximately 50 illegal ash
hills have been formed around Jharsuguda town,
in various Gram Panchayats situated along its
periphery, without any requisite permission or

regulatory oversight.

: (b) It is further alleged that morrum has been
‘ extracted through digging on Government lands,
and the same sites have been subsequently used
: ashdumping grounds, resulting in the creation
f hills ranging between 50 to 100 feet in height.

- alleged that no approval has been
from the Odisha State Pollution Control
SPCB) for the filling of low-lying lands
d iharsuguda with fly ash or any
in violation of environmental

At ry procedures.
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(d) It is also alleged that at the site of the
Lahandabud Hatipada TPSL factory, located
along the Jharsuguda periphery, a morrum
khadan (quarry) measuring  approximately 5
acres has been converted into an ash dumping
yard. It is also alleged that in order to avoid
detection by the public, the ash was initially
concealed beneath a layer of morrum, which has
since been washed away due to rain, thereby

exposing the ash deposit.

(e) It is further alleged that significant quantities
of ash have been dumped along the side of the
Biju Expressway, particularly near the R&B
Panchapada area, raising serious concerns about
air and water contamination, and potential

hazard to commuters and nearby inhabitants.

4. That it is humbly submitted that the committee report
which is annexed as Annexure - R2/1 in the affidavit
filed by the respondent no. 2, lays down the
observation that illegal excavation of morrum had
indeed taken place at the alleged site of Hatipada,
Lahandabud in the the district of Jharsuguda. The
illegal excavation has been done over an area
measuring approximately 4.5 acres, as verified through

satellite imagery. The excavated land had resulted in
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the formation of a pit, and within approximately 3.5
acres of this area, fly ash had been dumped with an
estimated average height of 3,5 metres, visually
assessed from the ground level. It was further found
that a significant portion of the ash-dumped area had
been concealed beneath a superficial covering of
morrum, whereas the remaining portion was openly

exposed.

. That, it is further submitted that no Consent to

Establish or Consent to Operate had been obtained
from the Odisha State Pollution Control Board either
for the operation of a morrum quarry or for the
reclamation of the said quarry site with fly ash, in clear
contravention of the provisions of the Air (Prevention
and Control of Pollution) Act, 1981 and the Water
(Prevention and Control of Pollution) Act, 1974, as
well as the directions issued by the Central Pollution
Control Board regarding fly ash utilisation. The
absence of mandatory statutory approvals clearly
reflects non-compliance with environmental norms and
constitutes a violation of regulatory mandates laid

down by the competent authorities.

. That, the abovementioned report finally concludes that

although the dumped ash was found to be in a
stabilised condition and no active dumping or

excavation activities were witnessed at that time, the

“_sfrakd
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committee could not conclusively determine the
identity of the industry or entity responsible for the
illegal morrum excavation and ash dumping, owing to
the absence of any visible or documentary link at the

site. Moreover, the local residents in the vicinity

expressed their unwillingness to disclose any relevant

information, thereby obstructing further identification
of the violator.

7. That, it is further pertinent to bring to the attention of
this Hon’ble Tribunal that the very same site at
Hatipada, Lahandabud had previously been inspected
by the Regional Office of the State Pollutidn Control
Board, Odisha, Jharsuguda on 13.08.2024, pursuant to
a media report published in the daily newspaper “The
Sambad” on 10.08.2024, which had highlighted the
illegal lifting of morrum and unauthorised dumping of
fly ash in the said area. The findings of the said
inspection were submitted to the Head Office at
Bhubaneswar. The said report categorically reiterated
that deépite the confirmed dumping of ash, the identity

f the responsible industry could not be determined.

€ and further findings made by the
of the State Pollution Control Board,
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Pollution Control Board are competent authority to
make proper investigation in the present matter. In fact,
since the joint committee has already made a finding
about the various violations of the norms, it is only
appropriate that a roving inquiry be launched and

proper investigation be initiated.

. That, in furtherance of the submissions made, it is
humbly brought to the kind attention of this Hon’ble
Tribunal that the Jharsuguda district, being a major
industrial hub in Odisha, has witnessed rapid and
large-scale industrialisation over the past decade,
resulting in critical environmental degradation. An
article published in the newspaper ‘The Sambad’ dated
USISI2025 8 titled " “CHANGE * IN' SOIL
CLASSIFICATION IN JHARSUGUDA”, reports the
direct linkage between the expansion of thermal power
generation and the exponential rise in fly ash pollution.
It reports that thermal power plants in Jharsuguda
generate approximately 6136 MW of electricity,
producing about 1.25 million metric tons of fly ash per
.month. While a fraction of this ash is transported, the
majority is being indiscriminately dumped within the
district in contravention of environmental standards.
The fly ash contains toxic heavy metals and radioactive
substances, thereby degrading soil fertility, harming
biodiversity, and posing significant health risks to the

local population.
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Copy of the said article, along with
its English translation, is annexed

herewith and marked ns

Annexure-1,

10.That, it is humbly further submitted that the
transportation of fly ash from Jharsuguda has not only
caused environmental degradation within the State of
Odisha but has also had adverse cross-border
consequences. An article published in the Sambad
dated  14.01.2024, titled “CHHATTISGARH
GOVERNMENT'S LETTER REQUESTS TO SPCB

J
C
Pt S

TO FOLLOW ASH TRANSPORTATION SOP”,
highlights that the movement of fly ash to ::
neighbouring Chhattisgarh is being carried out in ET |

blatant disregard of prescribed safety norms. Issues
such as overloading of vehicles, spillage, and leakage
of ash during transit have led to pollution of roads and
public areas in Chhattisgarh. Furthermore, it is reported
that trucks transporting ash are not covered with
tarpaulin sheets and their wheels are not cleaned,
resulting in dust pollution and deposition of ash along
the roadways. Although guidelines for ash |
transportation are in force in both Odisha and
Chhattisgarh, local authorities in Jharsuguda have
failed to ensure compliance, thereby prompting the
Chhattisgarh Environment Conservation Board to raise

the issue formally. The Odisha State Pollution Control




Board has also directed its local officers to take
remedial measures,

Copy of the said article, along with

its English translation, is annexed
herewith  and  marked as

Annexure-2,

I1.That, it is humbly further submitted that an article
published in the newspaper the Sambad on 03- 122024
namely “BY TAMPERING WITH THE GPS, THEY
ARE MISLEADING THE AUTHORITIES, AND
THE FLY ASH IS BEING DUMPED ON BIKES!*
highlighted that In Sambalpur district, contractors
‘ _responsible for transporting fly ash from various
factories have been found engaging in illegal activities
by tampering with GPS devices. Instead of transporting
the fly ash to designated dumping sites, the vehicles are

egally dumping it in forest areas and rivers. Local

i
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4.

Necessary actions to prevent further harm fto the
environment,

Copy of the said article, along with
its English translation, is annexed

herewith and marked as

Annexure-3,

12.That, it is humbly further submitted that an article

published in the newspaper the Prameya on 11-11-2024
namely “FLY ASH MANAGEMENT REVIEW
MEETING AT RDC LEVEL: DEVELOP
GUIDELINES WITHIN A MONTH : MINISTER OF
REVENUE “ highlighted that the thermal power plant
Is causing severe environmental pollution due to the
discharge of fly ash, dust, and contaminated water,
~ leading to rising temperatures. Immediate changes in
- waste management practices are necessary. The
Regional Development Commissioner (RDC) will
repare  guidelines  with input from  local
re: Qtitaﬁves and experts within a month. CCTV will
"stali_ed on transport routes to monitor fly ash
i d a list of abandoned mines for waste

be prepared. A review meeting chaired by

2
|
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Copy of the said article, along with
its English translation, is annexed
herewithn  and  marked  as

Annexure—4.

13.That, it is humbly further submitted that an article
published in the newspaper the Samaj on 09-11-2024
namely “IN HIRAKUD, THE INDUSTRIAL WASTE
IS CONTAMINATING THE WATER WITH TOXIC
POLLUTANTS, INCLUDING HEAVY METALS
AND OTHER HARMFUL SUBSTANCES”
highlighted that the upper region of the Mahanadi
River, with its numerous factories, is causing
significant water pollution in the Hirakud Reservoir.
During the rainy season, industrial waste and polluted
water from these factories flow into the reservoir,
contaminating it. This pollution, coupled with pesticide
use in agriculture, has led to increased health risks,
including cancer, in the affected areas. A high-level
meeting was conducted to address this issue, involving
government officials from several districts. The
factories discharge coal dust and other pollutants into
the river, worsening the situation. Despite monitoring
efforts, many unofficial ponds continue to contribute to
the problem. Reports have found high levels of toxic
heavy metals like lead, chromium, arsenic, and

cadmium in the water, posing serious health concerns.
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Regular testing is ongoing, but the pollution levels

remain WOITiSOme.
Copy of the said article, along with

its English translation, is annexed

herewith and marked as

Annexure—5.

14.That, it is humbly further submitted that an article
published in the newspaper the Sambad on 24-11-2024
namely “DUMPING OF FLY ASH IN FOREST AND
TRIBAL LANDS: OPPOSITION FROM DISTRICT
COUNCIL MEMBERS, AN INVESTIGATION HAS
BEEN INITIATED” highlighted that Sundargarh
district is experiencing significant pollution due to the
transportation and illegal dumping of mineral dust and
industrial waste, particularly fly ash, from factories.
This has affected various public spaces such as roads,
ponds, and agricultural and forest lands. Local
communities, especially in Tangarpali and Nialipali,
have protested against the illegal dumping, but the
district administration has reportedly neglected the
issue. Despite investigations by local authorities in

August, no action has been taken to halt the dumping,

and there are growing concerns about the

environmental damage, especially during the rainy

season. Immediate action to stop the illegal dumping

has been demanded.

ol
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Copy of the said article, along with
its English translation, is annexed
herewith and  marked  as

Annexure—0.

15.That, it is humbly further submitted that an article
published in the newspaper the Samaj on 14-01-2024
namely “THE ASH MAFIA DOES NOT HEED THE
AUTHORITIES OF THE COMPANIES AND THE
GOVERNMENT “ highlighted that the ash mafia in
Sambalpur city and the surrounding areas has become a
major cause of concern due to illegal ash mining and
transportation. Despite regulations that require ash to
be transported only from approved locations, the mafia,
with support from the Pollution Control Department
and company officials, is illegally dumping ash,
causing severe air and water pollution. This has led to a
significant deterioration in air quality, with the Air
Quality Index (AQI) regularly exceeding 100.The ash
mafia operates with impunity, and the local
administration’s inability to impose strict penalties has
only emboldened them. There have been several
incidents linked to the mafia, including the deaths of
two BJP leaders in a highway collision caused by ash
trucks, and a YouTuber being nearly run over for
protesting illegal dumping. These events highlight the
urgent need for administrative intervention to control

the rising pollution and illegal activities.

Dl ?cv!(
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Copy of the said article, along with
its English translation, is annexed
herewith  and  marked as

Annexure-7,

16.That, it is humbly further submitted that an article
published in the newspaper the Prameya on
06-12-2024 namely “ILLEGAL FLY ASH DUMPING
BY VEDANTA IN JHARSUGUDA DIRECTION TO
CENTRAL POLLUTION CONTROL BOARD
(CPCB) TO FORM A HIGH-LEVEL COMMITTEE
TO INVESTIGATE” highlighted that the illegal
dumping of fly ash by Vedanta Aluminum in various
areas of Jharsuguda district, Odisha, has raised
concerns. The Union Minister of Environment,
Bhupender Yadav, has directed the Central Pollution
Control Board (CPCB) to form a high-level
investigation committee. MP Pradeep Purohit raised
the issue, highlighting the impact on the local
population and the environment. He called for action
against the companies involved and urged the removal
of fly ash from the affected sites. The fly ash contains
harmful pollutants, degrading soil and groundwater,
and has impacted local landmarks like the Ramachandi
temple. Purohit has requested the creation of green

belts in the affected areas.
Copy of the said article, along with

its English translation, is annexed

G T )
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herewith and  marked as

Annexure-8,

I7.That, it is humbly further submitted that an article

published in the newspaper the Samaj on 04-09-2024

2 namely “ASH IS REMINED UNCOVERED WITH
L PROPER SOIL” highlighted that toxic waste from

various factories in Hirakud is being illegally dumped

on government land near Lakshmidunguri, causing
environmental pollution. The transport mafia is
involved in the illegal dumping, and the waste is being
: spre_ad on roads and govermnment property without

proper authorization. This waste is harming

91(/!

i

gricultural land and nearby rivers, making the water
x1c and killing fish. Despite complaints from locals,

K_ﬁ'—/.

trict action has been taken by the pollution control
\ ent, leading residents to call for stronger
,to,fstop the pollution.

~ Copy of the said article, along with
~ its English translation, is annexed

herewith and  marked  as

SH MAY MIX INTO
” highlighted that




ash mnear Hirakud, Khajurnala, Mahanadi, and
Lakshmidunguri Reserved Forests. Contractors are
carrying out the dumping at night, with the risk that the
fly ash could mix into the Mahanadi river, especially
during the rainy season. An investigation by the
Pollution Control Board in January revealed that the
company lacked the necessary consent to operate and
was violating regulations by dumping the fly ash.
Authorities have instructed the company to seal the
GPS systems in the transport vehicles and to regularly
report the vehicle details to the board. Further
investigations confirmed that large amounts of fly ash
were being dumped along these regions, even
impacting the local forest areas. Local residents also
reported tampering with the GPS systems in the
vehicles used for transporting the fly ash.

Copy of the said article, along with

its English translation, is annexed

herewith and  marked as

Annexure—10.

19.That in addition to initiating an investigation, the
recommendations made by the enquiry committee are
also welcome and a step in the right direction. It is also
needless to say that the illegally dumped ash and
morrum be disposed of in accordance with law keeping

the safety of the environment in mind.
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20.That it is therefore humbly submitted that the Ld.

Tribunal be pleased to direct that:-

1. A detailed inquiry and investigation be made in
order to fix liability and accountability on the

offender;

ii. The illegally dumped ash and morrum be

disposed of in accordance with law;

iii. A strict monitoring mechanism be developed for
the thermal power plant and for the transporters
to avoid illegal excavation and dumping of ash

in the district of Jharsuguda;

iv. The installation of GPS may be made mandatory
for all trucks transporting ash, in order to

incorporate a geo-fencing mechanism.

v. And/or pass any other order as the Ld. Tribunal
may deem fit in light of justice, equity and good

conscience.

21.That all other averments which are not specifically

admitted herein above, are deemed to have been

denied.
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22.That the deponent reserves the right to file further
affidavit, as and when directed by this Ld Tribunal.

23.That the facts stated above are true to the best of my

knowledge and belief.

Identified by me
i Ry o
Adyocate DEPONENT

n NGARAM BE
BBSR. NOTARY
oh:-086112839¢
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RuiLATED VERSII OF AnigwRe -1, SemeadSEEE

ANNEXTURE-I

Change in Soil Classification in Jharsuguda
nment and domestic

blishment of multiple gover _
nt energy hub in the

The rapid industrialization and the esta /
thermal power plants in Jharsuguda district have made it a prominé

state. These power plants contribute significantly to the state's revenue. However, _the
are causing growing environmental pollution,

byproducts of these plants, such as fly ash, _
which could potentially lead to a change in the district’s soil quality in the coming years.
The district's thermal power plants generate 6136 MW of electricity, which is d|§tr|buted
across various locations in the state. The production of electricity involves burning coal,
which results in fly ash that accumulates in the region. According to government reports,
the district's thermal plants emit about 1.25 million metric tons of fly ash every month.
While a portion of this fly ash is transported to nearby areas like Sambalpur and Raigarh
in Chhattisgarh, most of it remains in Jharsuguda. Although the Pollution Control Board
states that the fly ash is properly managed, the reality is different. Instead of using it in
construction, it is often dumped in low-lying areas, causing further environmental harm.

Additionally, a report published in the International Journal of Engineering Research and
Technology highlights that fly ash contains radioactive materials like uranium, thorium,
and radium, as well as heavy metals such as manganese, lead, and copper. The
erials makes the ash hazardous, as it can cause radiation

presence of these mat
ions caused by

contamination and harm various life forms. Moreover, the chemical react
these materials can degrade soil health and affect its fertility.

In conclusion, while thermal power plants play a key role in electricity production, the
environmental conseguences, especially the accumulation of fly ash and its toxic content,
are raising concerns for the future health of the soil and the surrounding ecosystem in

Jharsuguda.
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TRHJSLMBD VERSIOV OF ANNEXURE - 2

Samaj 03-12-2024

ANNEXTURE-I

~ BY TAMPERING WITH THE GPS, THEY ARE MISLEADING THE AUTHORITIES, AND

" THE FLY ASH IS BEING DUMPED ON BIKES!

serious issue has come to light regarding the transportation of fly ash from various
e for transporting the fly ash are

,@ﬂeﬂh Sambalpur district. Contractors responsibl

iifihody engaging in fraudulent activities by tampering with GPS devices. Heavy
cle ,wmqh are supposed to carry fly ash with GPS tracking, are reportedly being
Instead of going to the designated dumping sites, these vehicles are illegally

y ash in forest areas and water bodies.

ents have reported seeing heavy vehicles dumping fly ash in areas close to
/ers during the night. These actions are not only violating environmental
ut are also causing significant environmental harm. The authorities are

é"ﬂtvuatipn and have started investigating. The Pollution Control Board has
of the GPS devices and is monitoring the activities of the vehicles involved.
la and the protected

portedly being dumped in the vicinity of Khajurna
t area, near Hirakud. There are concerns about the contamination

nd local residents who are using the water have reportedly started

. made agreements with various fly ash plants for disposal, it
officials are bypassing the legal

rted and necessary actions are

i

on contractors and company
e authorities have been ale
revent further environmental damage.
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ANNEXTURE-II

FLY ASH MANAGEMENT REVIEW MEETING AT RDC LEVEL
DEVELOP GUIDELINES WITHIN A MONTH : MINISTER OF REVENUE

F'ly gsh, dust, and polluted water coming out of the Thermal power plant are causing
significant environmental pollution and also contributing to rising temperatures. The
mfanagement of these harmful waste materials needs immediate changes. To address
this, the Regional Development Commissioner (RDC) will prepare guidelines in
consultation with local representatives and experts within the next month.

To stop illegal fly ash dumping, CCTV cameras will be installed on the routes used by
trucks carrying waste from the plant to monitor the activities. A list of abandoned mines
for disposing of fly ash will also be prepared. The decision was announced during a review
meeting held on Sunday in Sambalpur, chaired by Revenue and Disaster Management
Minister Suresh Pujari. The meeting was attended by local representatives from
Jharsuguda, Sundargarh, and Anugul districts, along with the District Collector.

Minister Pujari informed the media that this is the first time such a meeting concerning
environmental safety has been held in Odisha. The meeting included a thorough
discussion about the guidelines for managing fly ash from different factories, as well as
the impact of fly ash on local livelihoods. There was a clear acknowledgment that changes
in management practices are necessary for the proper disposal of fly ash.

Pujari also mentioned that about 94% of Odisha’s electricity comes from the Tapoj Power
Project in Sundargarh, Jharsuguda, Anugul, and Sambalpur. However, the disposal of fly

ash from the plant is now becoming a growing concern.

The Regional Pollution Control Board's permission for fly ash dumping has not been
adequately communicated to the district authorities or police, further complicating the
problem. Therefore, itis crucial to have better coordination between the regional pollution
control board and the administration. In the long term, collaboration with IIM and the
Sambalpur University will help manage and control the fly ash problem.

Additionally, the government will provide financial incentives to youth groups through
banks to encourage them to participate in managing the ash waste. The preparation of a
list of abandoned mines for fly ash disposal will be finalized, and the authorities are
conducting reports on how long and in what quantities the ash will be dumped.




-2)‘4__

The transportation companies will be required to dump fly ash at designated locations,
and tracking of these vehicles will be ensured with CCTV monitoring on all routes. Police
will be responsible for managing these operations. Furthermore, the district authorities
have been instructed to clear water bodies and reservoirs from fly ash waste.

i Minister Pujari also mentioned that fly ash dumping was previously authorized in the
S Amabali mine in the Lakhanpur block of Jharsuguda district by the former government,
- butthis permission was revoked due to its proximity to Hirakud Reservoir (only 500 meters

- away).

- During the meeting, various local representatives, including Panchayati Raj Minister

Rabinarayan Nayak, Sambalpur MLA Jaynarayan Mishra, Jharsuguda MLA Tankadhar
Tripathy, and other prominent leaders were present. Senior officials such as |G Himanshu
‘Lal, district collectors, police chiefs, and officials from the Environmental Control Board
Iso attended the discussion.
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ANNEXTURE-IV

I
T%;?AgUD, THE INDUSTRIAL WASTE 1S CONTAMINATING THE WATER WITH
OLLUTANTS, INCLUDING HEAVY METALS AND OTHER HARMFUL

SUBSTANCES

gg;;asmﬁ;'s: lgcated in the upper region, along with the numerous ponds and small water
o rai;q SeaSecome a major cause of concern for the Hirakud water reservoir. During
2 .y qn, contaminated water from these factories is flowing directly into the
reservoir, polluting the water. These factories are highly polluted with industrial waste,
including heavy metals that are hazardous to human health. When this contaminated
water enters the food chain, it can lead to diseases such as cancer.

The exce§sive use of pesticides in agriculture is also contributing to the pollution of the
Mahanadi River, leading to an increase in the prevalence of cancer in the region. This
severe problem has affected 16 districts in the upper and lower regions of the Mahanadi,
prompting a high-level meeting at the State Pollution Control Board's office, attended by

various authorities, including coal field officials.

On the 10th of this month, a high-level meeting will be held in Sambalpur under the
chairmanship of the Revenue Minister, where the Revenue Commissioner of the northern
region, the Police |G, District Collectors, and SPs of districts like Sambalpur, Jharsuguda,
Sundargarh, and Angul, along with the members of the State Pollution Control Board, will
discuss the issues concerning the management of factories and pollution of the Hirakud

reservoir.

There are about 50 factories in the upper regions of the Mahanadi, and according to the
report by the Water Resources Department, around 3,000 metric tons of coal dust is
discharged annually from these factories, a significant portion of which eventually flows
into the Mahanadi and Hirakud reservoir. During the rainy season, the contamination of
water in Hirakud is particularly high. The factory waste, along with soil from nearby areas,

gets washed into the river and the reservoir.

In 2017, 2022, and 2023, there were three major incidents of pollution caused by the
contamination of ponds and small water bodies in the region. The government

acknowledges that there are 15 officially recognized ponds and water bodies, but many
more exist in a non-official capacity. Pollution from factories, especially in areas beyond

the approved limits, continues to enter the river, further exacerbating the pollution levels.
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According to the report from the Pollution Control Board and Water Resources
Department, high levels of toxic heavy metals like lead, chromium, arsenic, and cadmium
have been found in the Mahanadi River and Hirakud water. The presence of these metals
is directly linked to the increased prevalence of diseases like heart problems, respiratory
issues, and nerve diseases. In response, the regional officials of the Pollution Control
Board in Sambalpur have been coordinating with the central Pollution Control Board,
which tests the water samples from Hirakud monthly. According to their report, the levels

of heavy metals in the water are still considered within permissible limits, though the
situation remains a concern.
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ANNEXTURE-V

DUMP)
NG OF FLY ASH IN FOREST AND TRIBAL LANDS

OPp
BEEOS'T'ON FROM DISTRICT COUNCIL MEMBERS , AN INVESTIGATION HAS
N INITIATED

S s

reL;r;?JErjggezr:g's_tfiCl is facing severe pollution due to dust from the trgnsportaliqn of Iminelral
illegally dL.Jm ditionally, industrial waste, especially fly ash from various chtones. Is be"m'g
environment F:‘ed on roads, ponds, drains, fields, and forest lands, maqug the @stncts
legall dipnes azardous to public health. Local people have been protesting aga|n§t the
S dmine! \ping of fly ash in different areas. Despite these protests, the district

stration has been reportedly neglecting the issue.

ds in the Niapali Panchayat area
from the concerned authorities.
mment and forest land as
Iso risks the nearby Ichha

weF;:rL';:La;. in the T?ngarpali block, some indigenous lan
gt or dumping fly ash after obtaining pgrmission
i This. _”oon afte‘r,.transporters began dumping ash on gove
Rivé illegal activity not only damages agricultural land but a
r, where the fly ash may mix and contaminate the water.
ggregzatircti_ay. district council member Gelabati Patela, along with other local
Lt ? ;]ves and Niapali Ynllagers, visited the site and strongly opposed the ongoing
. They reported the issue to the police, revenue officers, and forest department
Pefsor_lnel, who have initiated an investigation. Earlier, in August, the Tangarpali
Tahasildar had instructed for a probe into the matter.
On Augu.st 29, the Niapali revenue inspector conducted an inspection and reported that
99 plotls in Niapali were being affected by the illegal disposal of fly ash from Hindustan
Zinc mines. This activity was damaging adjacent agricultural and forest lands, and there

qu a potential risk of further destruction during the rainy season. Despite the report, no
action has been taken so far, and there are demands to stop the fly ash dumping

immediately.
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ANNEXTURE-VI

CHHATTISGARH GOVERNMENT’'S LETTER REQUESTS TO SPCB (STATE
POLLUTION CONTROL BOARD) TO FOLLOW ASH TRANSPORTATION SOP

The transportation of sand from Jharasuguda is not only causing problems ilj the nearby

districts, but it has also become a cause of concern for the neighboring state of

Chhattisgarh. The overload, leakage, and spills during transportation from Jharasug_uda

are creating issues in Chhattisgarh. Therefore, in order to address this issue, the Odisha
Pollution Control Board (OPCB) has instructed the regional officer of Jharasuguda to take
necessary measures, and the Chhattisgarh Environment Conservation Board has
informed about the activities in this regard via letter number 2234/2025.

When District Collector Aboli Sunil Narwade was asked about it, he mentioned that
industries need to be made aware of this issue. During the recent road safety meeting,
all companies were instructed that a joint inspection would soon be carried out by the
Transport Department and the Police to ensure the implementation of appropriate
measures.

According to reports, regular sand transportation is being done from Jharasuguda to the

Raigarh district of Chhattisgarh for the national highway project. However, there are no

compliance measures regarding the proper handling of the sand during transportation on

the highway from Jharasuguda to Kanakatora. On National Highway 49, between Raigarh
and Pathalagaon, on December 19 and January 2, joint inspections by the Chhattisgarh
Environment Conservation Board, Mining Department, and Transport Department
revealed that the sand transportation did not comply with regulations.

Trucks transporting sand from Jharasuguda had their bed floors damaged, making them

unsuitable for further transportation. This led to leakage of semi-liquid sand onto the

roads, causing air pollution after drying. Additionally, trucks transporting sand from
designated heights on trailers resulted in further pollution as sand fell onto the road.
Trucks and highways were not properly covered with tarps during sand transportation,
leading to windblown pollution, which has been reported by the Chhattisgarh Environment
Conservation Board.

Moreover, trucks transporting sand were not following the proper cleaning procedure for
their wheels before departing for transportation. There is a rule for cleaning wheels, but
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this too has not been adhered to. While Chhattisgarh has an Environmental Protection
|so has similar regulations. However,

Standard (EPS) for sand transportation, Odisha a
Jharasuguda are not following the

the local transport and pollution control departments in
from the neighboring state's government,

necessary protocols, which has led to concerns
forcing them to take action."

This translation captures the key details of the issue surrounding the transportation of
oring Chhattisgarh, and the measures being

sand from Jharasuguda, its impact on neighb
taken to address the environmental and regulatory concerns.
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ANNEXTURE-VII
The ash mafia does not heed the authorities of the companies and the

government.
adar

The terror of ash mafia in various regions of Sambalpur city and the entire S

subdivision has caused a change in people's concerns. In Sambalpur and Jharsuguda
sport companies

districts, different factories have agreements with contractors and ftran

for the transportation and dumping of ash. According to regulations, ash is supposed 10
be transported only at locations approved by the Pollution Control Board. However, sand
mafias, with the complicity of the Pollution Control Department and company officials, are
illegally dumping ash wherever they want, causing significant air and water pollution,

which is severely affecting the public.

The ash mafia, who have been able to operate without fear of resistance, are gaining
more confidence. In the past, the air and water quality around Sambalpur city, except for

the Rengali-Jharsuguda road, was quite good. However, now the air quality in the whole

region, including the city, is deteriorating due to the significant increase in airborne ash.
The Air Quality Index (AQlI) is frequently above 100, with a recorded AQl of 119 on
January 13. The PM 10 concentration per cubic meter is 96 micrograms, which indicates
his situation has persisted for a long time. Previously, areas like Lapanga

poor air quality. T
aken to improve it.

and Thelkola saw a gradual increase in AQI, but measures were t
However, pollution levels around Sambalpur have been rising.

The ash mafia is largely responsible for this increasing pollution. Despite the Pollution
Control Department conducting inspections and recommending financial penalties on
ishment, which only boosts their confidence.

companies, the mafia continues to evade puni
On the night of February 4, two BJP leaders were killed in a highway collision caused by
from a road dispute, highlights the dangerous

ash-laden trucks. The incident, arising
audacity of the ash mafia. Similarly, in Hirakud, a YouTuber who was protesting illegal ash
h transport vehicle. In another incident, a collision

dumping was nearly run over by a as
occurred between two individuals in Hirakud, with one person deliberately hitting the

other's vehicle.
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ANNEXTURE-VIII

ILLEGAL FLY ASH DUMPING BY VEDANTA IN JHARSUGUDA

DIRECTION TO CENTRAL POLLUTION CONTROL BOARD (CPCB) TO FORM A
HIGH-LEVEL COMMITTEE TO INVESTIGATE

In various places in the Jharsuguda district of Odisha, the illegal fly ash dumping by
Vedanta Aluminium has raised concern. In this regard, the Union Minister of Environment,
Bhupender Yadav, has directed the Central Pollution Control Board (CPCB) to set up a
high-level investigation committee. The committee is expected to submit a report after
investigating the matter.

On October 12 of the current year, this issue was raised by Member of Parliament
Pradeep Purohit. In a letter to the Union Minister Yadav, Purohit highlighted the illegal fly
ash dumping and its negative impact on the local population. He also urged the relevant
companies and transportation agencies to stop such practices.

Purohit further noted that the Jharsuguda District Collector and Regional Pollution Control
Officer had been made aware of the illegal dumping, but no action had been taken so far.
He emphasized the need to form a high-level committee to stop the illegal fly ash dumping
and also called for the necessary actions to be taken against the involved companies.

Purohit mentioned that the fly ash coming from the Vedanta Aluminium power plant is
being dumped in various areas of Jharsuguda district. Several reports have highlighted
this issue in the media. The plant, which uses coal for electricity production, is emitting
large quantities of fly ash. The concerned company is neglecting proper management,
and the fly ash is being irresponsibly disposed of.

The fly ash contains several pollutants like nickel, cadmium, antimony, arsenic, chromium,
lead, and mercury, which are harmful to the environment. This dumping is degrading the
soil quality and adversely affecting groundwater. To manage the fly ash, Vedanta has
engaged transportation companies, who are irresponsibly dumping the ash at various
locations. For example, the fly ash has been found on the national highway 49, near

Gandhi Chhak-Kanaka.

The fly ash is also being dumped into the Ib and Vedeen rivers, which significantly affects
the local environment. One such site, the Ramachandi temple at Brajarajnagar, is being
impacted by the fly ash, affecting the temple's aesthetics and the health of devotees.

In light of these issues, Purohit requested that the companies responsible be directed to
remove the fly ash from the affected areas. He also suggested that green belts be created
around the impacted locations, following the guidance of the Supreme Court, to mitigate
the environmental damage.
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ANNEXTURE-IX

A
SH 1S REMINED UNCOVERED WITH PROPER SOIL

H"’akud
dumped (::]Q)The waste material from various factories in Hirakud is being
Pollution, Whg overnment land near Lakshmidunguri, causing environmental
to compact then waste accumulates to 500 kg at any location, rollers are used
of governme e soil. However, waste is being ilegally dumped on about 80%
Every day v':t land around Hirakud without permission by transport mafia.
°°”tractor§, aste from various factories is loaded onto large trucks, and
are dumping it on roads. Late at night, this waste 1S being

dum
ped on government land and under the Lakshmidunguri hill. Over 500
soil compaction. Contractors,

k .
hgp?rfwgvfa:rte is being dumped without proper
ey thisstom'e beneﬁt,.are dumping only 90 K of compacted soil. As a
. oxic waste is polluting nearby agricultural lands and rivers,
d, there have been

maki i
nuamkmg the water toxic. In places where this waste is mixe
erous cases of fish dying and floating. Local people have complained

g:at no.strict actions have been taken by the pollution control department to
op this. Local residents and Hirakud city dwellers are demanding strong

measures to address this issue."
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HINDALCO'S FLY ASH MAY MIX INTO THE MAHANADI RIVER WATER

Fly ash from Hindalco Industries Ltd is being illegally dumped in the areas near Hirakud,
Khajurnala, Mahanadi, and Lakshmidunguri Reserved Forests. The company's
contractors are dumping the fly ash at night. There is a high risk of the fly ash mixing into
the Mahanadi river through Khajurnala during the rainy season, as reported to the
Pollution Control Board's Sambalpur regional office and the Bhubaneswar central office.

After a report on the illegal dumping of fly ash, an investigation was conducted on 17th
January by the regional Pollution Control Office in Sambalpur. It was found that the
company did not have the necessary Consent to Operate (CTO), and fly ash was being
dumped in violation of regulations. The authorities are issuing directives to stop this illegal
activity, including sealing the GPS systems in the vehicles transporting fly ash. The
~ vehicles carrying fly ash must also submit regular reports with their registration numbers

~ to the board.

he Pollution Control Board officials first investigated Hindalco’s power plants, Units 2, 3,
, and 5, where it was found that approximately 3550 megawatts of electricity is being
roduced daily, and the power plants are emitting 2950.3 metric tons of fly ash. However,
the truck owners have been tampering with the GPS systems, using two-wheeled vehicles
transportation.

investigations in the regions of Khajurnala's Siyan Nagar, Madbhatipada, and
agar revealed that large amounts of fly ash were being dumped all the way to the
di River, including in the Lakshmidunguri Reserved Forest area. Local residents
that fly ash is being dumped during the night, with multiple fly ash transport
arked near Shaktinagar. Some local residents also revealed that fly ash
vehicles are being serviced at the site. As a result of these violations,
directives are being given to the company to seal the GPS systems in the
he illegal fly ash transportation.
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